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Shri A. M. Thomas: May I know 
the basic salary that has been laid 
down?

Dr. K. L. Shrimali: Speaking from 
memory, I think it is Rs. 40 for the 
untrained teachers and Rs. 50 for the 
trained matriculate teachers.

Shri Syampandan Sahaya: May I 
know whether this contribution of 50 
per cent of the increased cost will be 
a permanent contribution by the 
Centre to the States, or only a tempo­
rary one?

Dr. K. L. Shrimali: It is a tempo­
rary measure.

idan Sahaya: For howShri Syami 
many years?

Dr. K. L. Shrimali: I think till the 
appointment of the next Finance 
Commission.

Shri Raghavaiah: May I know the 
amount of grant made this year by the 
Centre to the Andhra Government, 
and how it compares with that given 
during last yearv

Dr. K. L. Shrimali: I require notice 
to answer that question.

Shri N. B. Chowdhnry: May I know 
«4iether in the case of States which 
are ab-eady paying the basic minimum 
of Rs. 40 and Rs. 50, the Government

of India’s contribution of 50 per o«it. 
will be made available to them for 
further incerasing the salaries of pri­
mary school teachers?

Dr. K. L. Shrimali: No, that is not 
the purpose.

Shri Kasiiwal: Are Government
aware that some really very bad condi­
tions are prevalent in a large number 
of primary schools, such a& absence of 
urinals, absence of places to sit, ab­
sence of stools, and so on, which are 
causing acute discomfort to the stu­
dents, and which are adversely affect­
ing the expansion of primary educa­
tion?

Dr. K. L. Shrimali: Government are 
fully aware of it, but this is primarily 
the responsibility of the State Govern­
ments, and the Government of India 
are doing everything that is possible 
to improve the conditions of the 
schools.

Sliri Madiah Gowda: May I know 
whether these grants are given to the 
State Governments for the expansion 
of the traditional types of primary 
schools or the basic types of primary 
schools?

Dr. K. L. Shrimali: The Govern­
ment of India have various schemes 
under which grants are given. If the 
hon. Member is interested. I can read 
out the whole thing. But it is a long 
list. Grants are given for the setting 
up of urban basic schools, the conver­
sion of existing elementary schools 
into basic schools, the introduction of 
crafts in non-basic schools, the conver­
sion of training institutions into basic 
institutions, additional teachers’ train­
ing facilities, post-graduate basic 
training schools, hostels for basic 
teachers’ training institutions.

Mr. Speaker: We have heard enough 
instances.

E xcise D uty on M otor Spm rr 
sed to state:

*2022. Shrimati Tariieshwari Sinha:
Will the Minister of Finance be plea-

(a) whether it is a fact that both 
the import duty and excise duty on 
motor spirit would be 15 annas and 
nine pies per Imperial gallon;
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(b) if so, whether the excise duty 
on motor spirit, /.e., gasoline, produc­
ed in the refineries of the Burinah- 
Shell and the Standard Vaccum in 
Bombay, will be collected at annas 15 
and nine pies per imperial gallon; and

(c) if not, the correct position in 
regard to the actual amount to be 
collected as excise duty on motor 
spirit or gasoline from refineries in 
view of the assurances of protection 
given to them by the Government of 
India?

The Minister of Revenue and De­
fence Expenditure (Shri A. C. Gulia):
(a) Yes.

(b) No.

(c) With effect from the dates of 
commencement of full scale refinery 
operations, viz, 15-12-54 and 10-9-55 
respectively motor spirit produced by 
the Standard Vacuum Refining Co. of 
India Limited and Burmah-Shell 
Refineries Limited, Bombay, is being 
assessed at a concessional rate of 
0-13-9 per Imperial gallon, by virtue 
of special orders passed by the Cen­
tral Board of Revenue, in implemen­
tation of the assurance given by the 
Government of India to the Oil Re­
fineries.

Shrimati Tarkeshwari Sinha: May
I know why this preferential treatment 
is given to the Burmah-Shell and the 
Standard Vacuum Oil Company? Is 
it because Government have assured 
protection to them or because of any 
other reason?

Shri A. C. Guha: Government have 
assured protection not only to these 
two. but also to the Caltex, which will 
be coming into operation next year.

Shrimati TarlLeshwari Sinha: May I
know whether there is any identity 
between import duties and excise 
duties charged to Burmah-Shell and 
the Standard Vacuum Oil Company, 
and if so. the reason for this identity?

Shri A. C. Guiia: I do not know 
what the hon. Member means by 
‘identity*. The import duty and the 
excise duty are equal. But for the

Burmah-Shell and the Standard 
Vacuum Oil Company and also 
for the Caltex, whose refinery will 
be going into production next 
year, there is a guarantee that at least 
two annas’ protection will be given. 
But we are not giving the same con­
cession to the other refineries, as far 
instance, the Assam Oil Company.

Shri Sadhan Gupta: May I know
whether in consideration of this spe­
cial concession, the refineries have 
agreed to reduction of price of the oil 
produced by them?

Shri A. C. Guha: This protection 
has been given to them on the esti­
mate arrived at between the refineries 
and Government that products of 
these refineries will require some 
protection not in perpetuity but for 
ten years, or till 1965, whichever may 
be earlier. So, no question of reduction 
of price comes in here.

Shri C. R. Chowdary: What is the 
estimated loss to Government on ac­
count of this concession to these two 
refineries?

Shri A. C. Guha: I would require 
notice.

Shri Sadhan Gupta: May I know
how this protection has become neces­
sary, and whether the cost in India 
is greater than the cost of refining oil 
elsewhere plus transport to India for 
the purpose of sale, which they were 
effecting for so long?

Shri A. C. Guiia: The assumption 
is that for the first few years the cost 
of production will be more. Presum­
ably, because the quantity of oil that 
woyld be produced will also be small. 
That is why this protection has 
been guaranteed for ten years.

Shrimati TarlLeshwari Siniia: In
view of the concession and protection 
given to them for ten years, have they 
assured the Government that in the 
long run they will reduce the pricc of 
petrol or gasoline, considering our 
heavy transport plan during the 
Second Five Year Plan period?
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Shri A. C. Guha: As already stated, 
Chcre is no question of reducing the 
price, because it has been calculated 
that the cost for the first few years 
will be higher. That is why protection 
has been given to them.

Shri Joachim Alva: Is it not true
that Government have already given 
heavy concessions in favour of these 
companies in the sl̂ ape of t)ie length 
of the agreement which runs for about 
30 years, whereas the agreement does 
not give any relief to the poor consum­
er in the shape of reduction of price?

Shri A. C. Guha: Everything had 
been taken into consideration when 
these assurances were given to these 
Companies,

Shri C. D. Pande: What are the 
reasons why petrol is sold in this 
country at almost four times the price 
prevalent in England or USA?

Shri A. C. Guha: That can hardly 
come within the purview of this ques­
tion.

Shri Sarangadhar Das: May I know 
if the price of petrol is based on the 
Gulf price of crude oil or it is less 
than that?

' Shri A. C. Gnha: I have nothing to 
do with the fixation of price of petrol. 
That question may be directed to the 
concerned Ministry.

A r m y  O f f ic e r s

♦2024. Shri Kamath: Will the Minis­
ter of Defence be pleased to state:

(a) the action taken or proposed 
to be taken to re-employ or to rehabili­
tate Army Officers who will be re­
leased in the near future as a result 
of lowering the age of compulsory 
retirement; and

(b) whether it is a fact that Emer­
gency Commissioned Officers will be 
given gratuity of Rs. 750 per com- 
f)leted year of service on retirement?

The Minister of Defence Organisa­
tion (Shri Tyagi): (a) and (b). A state­
ment is laid on the Table of the House. 
[See Appendix XII. annexure No. 12],

Shri Kamath: According to the state­
ment laid on the Table of the Hause. 
para 1 therebf, the enfbrcement o f the 
prescribed age limits for the compul* 
sory retirement of these army officers 
will be done by stages and not all at 
once. Is the Minister in a position to 
give the House an idea about the 
phases or stages of this staggering 
scheme, that is to say, how many offi­
cers will be retired at the end of this 
year, how many at the end of the next 
and how many at the end of 1958? 1 
would like to have the figures for ever>' 
year for the next three years,

Shri Tyagi: According to the age 
limits laid down by rules, as I said on 
the last occasion when the hon. Mem­
ber put questions to me. about 815 
officers were due to retire on 1-1-56. 
Their retirement had been phased so as 
to allow them a few more years.

Shri Kamath: How many?
Shri Tyagi: The approximate num­

ber of army officers who are likely to 
be released by 31-12-57 during each 
six-monthly period is as under :
Between 1-1-56 aad 30-6-56 : i regular officer

and 
7 non-Tcgular 

officers;
Between 1-7-56 and 31-12-56 : 11 rejsfular offi- 

' cers and
43 non-regular

officers;
Between 1-1-57 and 30-6^57 . 26 regulars

. 92 non-regu­
lars; and

Between 1-7-57 and 31-12-57 : 53 regulars
and  

116 uon-regu- 
lars.

Shri Kamath: Is it a fact that at a 
meeting of the Defence Committee cf 
the Cabinet held on the 19th January 
of this year, when the size and compo­
sition of the Army were under consi­
deration, the Prime Minister suggested 
that the services of these army officers 
who had to retire prematurely under 
the retiring age scheme should be utî  
lised to the best advantage of the State? 
If so, what concrete schemes are under 
consideration for such utilisation of 
their services?

Shri Tyagi: I am glad to acknow­
ledge that my hon. friend keeps him­
self so well posted with details in thcs 
Defence Ministry.
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Shri Kamadi: Yes. Yes. >Ve/wcfc to­
gether in the same Committee some 
yearsago. .

Shri Tyagi: In view of the training 
and experience of thesfe * officers and 
their premature retirement, it has been 
agreed with the Planning Commission 
that in any schemes which they have in 
hand, they will take in some of these 
young retired officers in various civilian 
jobs. For that purpose, one liaison offi­
cer has been appointed on behalf of the 
Defence Ministry to deal with various 
Ministries. *

Shri Kamath: In part (b) of the state­
ment laid on the Table of the House, 
it is said that there is one category of 
Emergency Commissioned Officers who 
will be given only a terminal gratuity 
of Rs. 750 per year of comiJleted ser­
vice, that is to say, it works out to an 
amazing sum of Rs. 60 per month of a 
completed year of service, and no 
pension. Why is this discrimination en­
forced against this category, when it is 
said that in the case of others other 
terms shall apply?

Shri Tyagi: This category of officers 
generally had been volunteers, who 
were employed on some civilian jobs 
outside the army, who joined the army 
mostly during the war. So they had 
come in an advanced age; they have 
hardly put in 11. 12 or 13 years. Hence, 
they are given a lump-sum gratuity, on 
the basis of a temporary commission, 
at Rs. 750 per year......

Shri Kamathr No pension.

Shri Tyagi: .......... after they have
served for more than ten years.

Shri Kamath: Considering that this 
category of Emergency Commissioned 
Officers are being treated in this man­
ner. rather shabbily, 1 think......

Mr. Speaker; Let us avoid com­
ments.

Shri Chattopadhyaya: That is an 
aside.

Shri Kamath: I said— I think, rather 
shabbily.

Shri.Chattopadhyaya: The Minister 
is not supposed to hear it.

Shri Kamath: Do Government pro­
pose to cpnsider their case for re-em* 
ployment in civilian jobs or elsewhere 
more sympathetically than in the case 
of other officers, provided other things 
arc equal— their qualifications arc «iu- 
al? •

Shri Tyagi: According to the origin^ 
terms of the agreement, their gratuity 
was decided and assessed at Rs. 300 
per year. When I took over and the 
case was put up to me. I had been able 
to raise it to Rs. 750 per year. These 
officers had come while they were in 
an advanced age; they did not come 
at the young age in which the other 
regular officers came. Therefore, gra­
tuity was the only method of giving 
them retirement benefits. Hence, this 
gratuity has been allowed.

As regards re-employment. I have al­
ready said in the statement that 
attempts are being made to re-employ 
them as soon as they retire.

Siirl G. S. Singh: May 1 know whe­
ther the hon. Minister is at all concern- 
eii about the fact that he has been 
receiving inordinate numbers of resign­
ations b^ause of this lowering of the 
retirement age. from regular officers 
who are serving, for civilian jobs in 
firms and in the Government of India?

Shri Tyagi: May I inform my hon. 
friend that he is wrongly informed? 
There is not so much of a crop of such 
applications. It is hardly one or two. 
Sometimes when they find some lucra­
tive job. they apply to take the permis­
sion of the Army Headquarters to take 
up such employment. It is not the rule.

Shri Vehiyudhan: Out of these Emer­
gency Commissioned officers, how 
many will be absorbed in the perma­
nent Regular Commission? Is there any 
schcme for expanding the permanent 
Regular Commission?

Shri Tyagi: OF late, we were consi­
dering the question of adding to the 
number of permanent Commission 
holders, because at present there are 
quite a large number of officers who 
do not hold permanent Regular Com­
mission. Therefore, the Ministiy is 
considering the widening of the scope




